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(open court) 

CENTRAL ADMINIS12RATIVE TRmUNAL 

ALLAHABAD BENCH, ALLAHABAD 

Allahabad this the 21st day of March, 2001 

orginal Application No. 924 of 1997 

CORAM :- Hon'ble Mr. s. Dayal, Member- A. 

1. Keshav Dayal S/o Sri Sharda Prasad 

R/o Laxmi Niwas, Gokula Nand Marg 

\ Mohalla i Sipah, Distt. Jaunapur 

2 . S.N. Sehgal S/o Late N.B. Sehgal 

R/o 67, GHI (Railway Quarters)Sth Avenue 

Smith Road, Allahabad. 

3. K.C. Srivastava S/o Late S.D. Srivastava 

R/ostation Superintendent, Northern Railway, 

Kanpur. 

• •••••••• Applicants 

Counsel for the applica nts:- Sri s.s. Sharma 

VE R ~S U S ------
l. Union of India through the General Manager, 

Northern Railway, Baroda House, New Delhi. 

2. The Divisional Ra ilway Manager, Northern Railway, 

D.R.M Off ice, Allahabad • 

•••••••••• Respondents. 

~unsel for the responde nts:-sri ·Avanish Tripathi 
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0 R D E R ( Ora l ) - - ----

(By Hon ' ble rtr • S . Dayal, Member- A.) 

• 

This application has bee n filed for setting- aside 

the impugned decision of the respondent No . 1 dated 

30 . 11 . 96 and r e port of committe e dt . 26 . 12 . 96 . Specific 

dire ction to tl1e r espondents is s o ught to pay / pass overtime 

'l.·1age bills of the al) lica nts as already submitted by the 

a pplicants to th.e r espondents on £orn1 G- 164 . Interest 

has also been claimed on the amoun t at the r a te of 18% 

per a n.Tlum . 

2 . The claim of the applicants is that they 'l.·1ork.ed 

on D . I,I . T - I a nd ) . M.T .-PQRS ancl they \•1orked as set of t"\10 

Gaurds on each train . They have a l so c laimed tha t they have 
\ 

w·orked in 10 hour shifts . They c l aimed entitlement t o 

payme nt of overtime a t the r a t e of 1Y2 times the norma l 

rate and beyond this time they claL~ entitl ement for 

payment of ove rtime at tl1e r a te of t\·10 tL~es the 

ord inary r ate . The applica nts have also mentioned that 

the ir kil omete rage a llo,1ances bills on prescribed form 

No OP /T- 112 \•Thi ch \•rere d uly v e rif i ed by yhe Chief 

comptroller ( Engg) /D . 11. T-I, Enginee ring control, Allahabad 

for charging and payme nt of kilometerag e a llo\·1ance on the 

ba si's 0£ 11 sign on" a nd 11 sign off" duty at the r a t e of 2 0 

kilome ters per hour c. The a pplica nts \vere a lso paid night 

a llov1a nces for the a uty performed bet\'reen 2 0 ·hrs . to 6 hrs . 

It is cla imed tha t tl'1e app l ic. nts \·Jer e paid kilometerage 

a llol1ances and night a llo"\·1ances on the basis of \rorking 

hours submitted by t hem on prescribed form OP/T-1 12. The 

appl icants claime d that they had not been provided Rest 

Givers and , the ref ore , they had t o ~ .. ,ork ove rtime . 

3o I have h eard Sri s .s . Sharma, l ear ned counsel f~ the 

app lica nt:s ·and Sri A . Tripathi, l earned c o unse l for the 

\/esponde nts . 
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4 . The cla.im of the applicants for payment of over 

time a lloi-1ance has been resisted by t he r@spondents on 

the ground that they h a d examined the claim of the 

applicants in pursuance of the direction given in o .A . 

No . 1610/92 in order dt . 27 . 10 . 94 . The directions vrere 

to the effect that if the c l aims are submitted by the 

applicants in G-164 'l-"Tithin one month , the r e s ponde nts 

shall get the cla im investigated under the extant rules 

of ove rtime \·1ork and if investi<jation shot·1s tha t the 
\ 

entire claim or any pa.rt there of i s admissibl e , the 
• 

sar.1e sha ll be paid . On the r e c e ipt of this direction 

from the Tribuna l, the respotjdent s s e t up a committee 

\ 

consisting of 3 senior o f £ice rs namely Divisional a pcr ating 

l-1anager, Divisional Account Off i-ae r a nd Di visiona l 

Personel Off ice r to re - invest igate the claim of the 

a pplicants. The com-nitt ee \·1ent into the claim of the 

applicants and r e commended that since the norm \·Tas that 

D . M. T 'ltrould vrorJ< 011ly 0600 hrs t o 2200 hrs., each of 

the tl!O Gaurds could only ha ve performed 0800 hours duty 

in a day . The Gaurds t·rhen called for r.1ork at night hours 

t·1ere give n c ert if ica te / memo by P . ~l . I conce rne d and they 

a r e supposed to possess such certificate/memo v-1l1d:ch are 

a l so r equi r e d to b e attached \Thile furnishing G-164 in 

s upport of milage and O. T claims . The claim appears t o 

be r e j ect ed on the g round that a ll 3 a ppl icants have 

claimed to have \Forked for a period amounting t o 30 hours 

per day . It i s a l so cla imed t hat the appl icants ha ve 

c l aimed ov ertime for period of t·rhich they had not \·rorked • 

such period is 'l:1hen D . 11.T t·ras stationary . It is a l so 

stated tha t the a pp l icants ha ve cla imed overtime d uring 

the n ight \·/h e n 0 . 11.T vras not functioning . It has a l so 

r b een mentio ne d in the r eport of s uch off icers that the 

app l icants ·1.-1er e cnt i tlec:l to minimum running a llo\ra.nce 

Of 12 0 Km . per day b esides his pay \Jhen o . r·t .T 'tlaS 

~tationary • 
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' s. I have bons.idered the rival contentions made by 

learned counsel for the applicant as well as learned 
• • 

counsel for the respondents. 

6. It appears that the eonrnittee has given its 

reconunendation without considering that the claim made 

by the applicants for kilometerage allowances and night 

duty allowances had already been found acceptable and 

been paid by the respondents. These have a bearing on 

applicants claim for overtime. If they had given an 

opportunity to the applicants to explain this to them. 

the report of the officers could have been different. 

In the circumstances I set-aside the order of G.M. 

(annexure- I) and report of the committee of officers 

which examined the overtime claim of the applicants. The 

respondents are directed to hear the applicants. consider 

the OP/T-112 form according to which applicants have 

b een given kilometerage and night duty allowances and 

then take the decision. This shall be done within period 

of three months from the date of receipt a copy of thd:s 

order. 

7. There will be ao order as to costs. 

/Anand/ 

I 
Member- A. 
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